
 

having got Statehood, should try io work it 
and they should take advantage of it, not for 
personal gains or positions or for factional 
position, and so on. They should make way 
for those who would patriotically build Up 
the system and give a fair trial to the 
constitutional, democratic aspect that has 
come into existence. 

Sir, many other things can be said. These  
are  all  political  matters. 

As far as the report is concerned, I will say 
one or two things. Sir, I am surprised. The 
Governor has said in paragraph 6 of his 
report: 

"He (Speaker) had received warnings through 
his own men  about a likely attempt on his    
life by    the underground-     supporters     of     
the UDF...". 

This is one point. Then, another point.   He 
has said: 

"   . the Appropriation Bill had to be 
passed before 1st April if the functioning of 
the Nagaland Government was not to be 
paralysed from that date because of non-
authorisation of expenditure   .    .   ." 

This is a serious point Then: 

"His (Speaker's) answer was that he was 
fully cognisant of the constitutional 
implications but that he had made up his 
mind not to resume sittings of the 
Assembly for about a month as, in his 
judgment, that was the period necessary for 
the tension to die down and normal 
atmosphere to be re-created." 

Sir, these are the statements by him. 
Tension is there. This is not disputed. Now, 
Sir, how to get rid of this tension? How to 
eliminate tension? This is the problem today, 
I think we should consider it seriously. May I 
suggest, Sir, that Mr. Om Mehta visits 
Nagaland since he is in the Ministry of Home 
Affairs.    He    should discuss 
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th ing s  with the leaders, because we are not 
having a party there; others have no parties 
there. So a Minister of the Government 
should go and deal with the situation and go 
into the problems, economic problems and 
other problems, and see how quickly these 
thinks can be settled. 

MR. DEPUTY CHAIRMAN: Wind up. 

SHRI BHUPESH GUPTA: Whatever is 
left, I will speak on the other Bill . . . 
(Interruptions) One or two points are left. I 
again rppeal to the House: Let us look at it in 
a serious manner. It is a special problem. It 
has a national significance and importance 
too. Both have to be blended together. An 
approach of statesmanship, understanding and 
sympathy should be there, in order that we 
can help them, and find a solution, so that 
normal provisions of the Constitution can 
function and the Council of Ministers and the 
Assembly can come back and occupy their 
place and position they are expected to 
occupy, and the role they are expected to 
fulfil they are In a position to fulfil. 

MR. DEPUTY CHAIRMAN: The House  
stands adjourned till 2 P.M. 

The House then adjourned for 
lunch at ten minutes past one of the 
clock. 

The House reassembled after lunch at three 
minutes past two of the clock. The Vice-
Chairman, (Shri Yogendra Shavma)   in the 
Chair. 
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SHRI NIREN GHOSH: Why not Shri 
Rajnarain? That is a bigger party, Yesterday, 
it was taken party-wise. 
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SHRI NIREN GHOSH:   Sir, we are 
dealing  with  an  extremely  politically 
sensitive region.     Not only Nagaland, but I 
would    like to    say the   entire North 
Eastern  India is now    full    of resentment, 
discontent, frustration and all that.   The 
attitude the Government has    adopted    and    
is    continuing  to pursue    is  one    of    
brutal    military posture and of being high 
and mighty. Now,  Sir, he has already  said in 
the other  House,   as  Mr.   Bhupesh   Gupta 
said, that   there is    a    trek   towards China.    
I enquired  about it from  the people of 
Nagaland  and    I was    told that  they  are  
fleeing    because    their lives  are    in    
danger.    The    security forces are hunting 
them down and are trying to shoot them 
down.    In order to save their lives, they are 
trying to flee the border.    They were told, 
after Bangladesh now we  could  concentrate 
as many lakhs of troops as we liked. I have 
said that one lakh of the security forces have 
been concentrated on six lakhs  of  Nagas.   
Let     us  clearly recognise that the Naga 
problem is a national problem.    They axe a 
nationality, the Naga nationality.    At    one 
time there were  talks    between    the 
underground and New Delhi. It failed. I do 
think that    the    time has come when it 
would be wise on the part of the  
Government to    initiate    a fresh dialogue.    
Now, the Naga people feel that it is not 
possible for six lakhs of Nagas  to  have   a   
sovereign,   independent State.    So,  short of 
secession it should be treated as something 
on par with Kashmir, giving them the widest 
possible  autonomy and powers.    Now, who 
will    believe    Mr. Brahmananda Reddy?    
I know when    he    was   the Chief Minister 
he shot down 200 Nax-alites in cold blood    
and    the excuse given  to    the    press    was  
encounter. They died in an encounter. 

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDY):     It 
is a reckless allegation. 

SHRI NIREN GHOSH: I say it Is 
completely true. It is absolutely true. Even 
CPI Members will bear me out. They have 
told about it several times. 

They were caught and without giving any 
trial they were shot down. This is the 
position. 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
Which party did they belong to? 

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA): Come to Nagaland. 

SHRI NIREN GHOSH: Some of our 
people have also been killed in this fashion. 

SHRI K. BRAHMANANDA REDDY: 
How many have you killed? 

SHRI NIREN GHOSH: Give me figures. 
You ought to know better. I will reply,   I do 
not shy. 

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA): Come to Nagaland 
leaving these accusations and counter-
accusations. 

SHRI NIREN GHOSH; I have said before 
that there should be no Central rule in any 
State, no Presidential Rule. That much 
autonomy each State mugt have. Is there 
King's rule in England when Parliament is 
dissolved? No. So it should never happen. 
The Governor's post should be abolished and 
a mechanism should be evolved so that 
immediately elections, if necessary, can take 
place. 

As regards defection I will give certain 
points. Here is a letter signed by Mr. W. W. 
Wanpen, Member of Nagaland Legislative 
Assembly, dated 22-3-1975.    He says:-- 

"I take this opportunity to let the people 
of Nagaland and the rest of the country 
know as to how I was deceived and misled 
by Mr. Ching-wang Konyak, ML A, to join 
the N.N.O. as it is my bounden duty to 
expose the dirty tricks played by some 
selfish politician on the innocent MLA like 
me. The word defection Is foreign to me 
but I was compelled to follow Mr. 
Chingwang, MLA, under false 
circumstances. 
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On 3rd March 1975, Mr Ching-wang 
MLA (1) came to Phumching to meet me 
with a message that several UDF MLAs 
have already joined the N.N.O. and they are 
going to form the Government. He had 
shown me a list of names and thus I was 
compelled to follow him by his jeep up to 
Dimapur, I spent the night of 3rd March at 
Dimapur with Chingwang. On 4th March 
1975 in the evening at 6 P.M. Mr. Tok-
heho's bodyguard came by Mr. 
Chingwang's jeep and took me to one rest 
house of Messrs. Saharia Plywood Factory 
at Bokajan. Mr. Scato, former Presidant of 
the Federal Government (Outlawed; was 
also in the rest house. When I arrived there 
the following MLA* namely Mr. Metpong, 
Mr. Monchua, Mr. Yanchu and Mr. 
Rasutho were already there. After staying 
three nights at Bokajan, two cars were 
brought by Mr. Chakravarti, PS to Tokheho 
Sema and Mr. Phukan and took us to 
Kasaringa Forest Rest House, Mr. Scato 
M.P. also accompanied us. After staying 
one day we were again taken out at 8 P.M. 
and reached Kohima at 5 A.M. and went to 
Mr. Tokheho's residence and from there we 
were taken to Mr. Jasokie's residence. 
Lumti MLA and Mr. Chakravarty, PS to 
Tokheho brought vehicles to take us from 
Kazaranga Forest Rest House." 

Thus they were compelled to sign up. 

SHRI K. BRAHMANANDA REDDY: 
Who gave you this letter? 

SHRI NIREN GHOSH: Mr. S. C. Jamir, 
Leader of the UDF Parliamentary Party. 
Now, another thing. Mr. Jahir says:— 

"Shri Hentok was then made to sign his 
resignation letter alongwith Shri K. V. 
Kidjten from Jasokie's residence and the 
same were submitted  to   the  then   Chief   
Minister." 

He was forced to sign the resignation letter. 
When the last Assembly was in session 
pressmen were barred. It is an unprecedented 
thing. Can it ever happen? Why? Some dirty 
game was to be played. So, what happened? 
When there was some "gad-bad" or noise, 
within five minutes the Speaker went away. 
Nobody knows what he did say or did not say. 
The Assembly Secretary, who was sitting very 
close to the Speaker, also admitted that he did 
not hear what actually the Speaker said. Then 
after 14 hours, an unsigned bulletin was 
issued saying that the House had been 
adjourned sine die. An unsigned bulletin! So, 
this is what has taken place in Nagaland. Mr. 
Bhupesh Gupta, like a very innocent babe, has 
said that both the parties tried and failed and 
so, there was no alternative to President's rule. 
It is military rule there and Mr. Rajnarain is 
correct on that point. In the Home Ministry 
Consultative Committee meeting, a complete 
list of names was given. I dare say Mr. Scato 
Swu, if he remembers his past, will be able to 
give you hundreds of instances as to how 
people were butchered, how girls were raped 
and all that, if he chooses to now, he who 
speaks now from that side. This is what is 
happening under a military umbrella. From 
the very first day, from the utterances of the 
Central Government it was clear that you did 
not want the UDF Government. The NNO is 
now trying to transform itself into Congress. 
They said the UDF was an open wing of the 
Underground. That is how you treated them 
because the UDF Ministry pleaded for peace, 
for peaceful talks and negotiations, for 
reconciliation. If the Military is withdrawn, I 
doubt whether a single NNO member would 
be elected there. That is the real position. 

SHRI K. BRAHMANANDA REDDY: He 
is terrorising us here. 

SHRI NIREN GHOSH: Yes, that is the 
position. People are being hounded out; they 
are being butchered. And you did  that in 
Andhra Pradesh. The 
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Prime Minister has selected a proper man for 
the post of Home Minister. That is his past. 
He seems to be a nice clove but he is a real 
hawk inside. 

SHRIMATI SUMITRA G. KUL-KARNI 
(Gujarat): On a point of order. Are we 
discussing our Home Minister or Nagaland? 
What has it got to do with Nagaland? 

SHRI NIREN GHOSH; He has brought in 
the Proclamation. You must know what it is. 

SHRI K. BRAHMANANDA REDDY: 
Whether I am a dove or a hawk, I am 
absolutely useless before  a  stengun. 

SHRI NIREN GHOSH: I am not up to my 
ears involved in shooting down people in 
cold blood. I can never match you in that 
respect. 

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA): Don't go into 
comparisons on shooting. 

SHRI NIREN GHOSH: I must take this 
opportunity to tell the House that all the 
States of India are closely watching these 
things. The demand for greater autonomy will 
surge forth throughout India from ail the 
States and a mass struggle would be un-
leashed to-day or tomorrow. All those steps 
that you are taking in suppression of the Naga 
people and the other peoples would recoil and 
boomerang on you. And a day might come 
when, with this high and mighty attitude, 
reducing the States to merely glorified 
municipalities and playing with them at will, 
you will disintegrate India. That is the path 
you are treading. So. Sir, I take this 
opportunity to tell you this again. This is the 
history of defection there. The Assembly is 
the supreme arbiter and it. was there. But it 
was not allowed to function. The no-
confldence motion was pending. The Speaker 
knew that it would be passed and so, he 
played this dirty trick and it is a sad 
commentary on him as has been pointed out 
by some honourable Members here. Who 
does not know that the Nagaland Government 
has no real powers and that the 

powers are in the hands of the Governor and    
the    security forces?    They cannot    even  
move    about  freely,    I mean, the people    of    
Nagaland, and they cannot go    to any    place 
freely. Even the  Ministers cannot do it and the   
Secretary  to  the  Governor  rules Nagaland.    
This  set-up in     Nagaland will never, never 
solve the Naga problem  and  it would  never    
solve    the problem  of  Nagaland  and    it    
would never solve the problem of any State. 
State autonomy. ..(Time bell   rings)... in  all 
the  States of India is going to be the order of 
the day in the coming years and you  cannot 
escape it.    So, it is better for the unity of India 
if you give up the policy of suppression, the 
policy of repression, and if you' revoke this 
Presidential Rule there, you give  the  
Assembly  an  opportunity to sit.    If  the  no-
confidence  motion   had been passed,  the  
Ministry could have been   formed     
immediately     and    the Budget  could  have  
been    passed  and there would have been no 
difficulty at all.    Some of the members asked 
how the Budget could be passed.    It could 
have been  passed;  the Ministry could have 
been  sworn in; the NNO Ministry could have 
been sworn in.    Sir, I would plead that the 
Assembly should be reconvened  immediately    
and    the Presidential  Proclamation   should     
be revoked. Let the Government be formed   
there  and  you  initiate  a  dialogue with  the  
underground  people.    Sir,  I do not  plead for 
secession at all  and let me make that clear.    
But    Nagaland  and    the  people    of    
Nagaland should be given the widest 
autonomy to decide their own affairs within 
the framework of the Indian Union.   Short of  
this,  there  cannot be  any  solution to this 
problem and it   is   high time that you gave up 
this military attitude, this brutal attitude,  and 
you  came to your senses  and  reversed  this  
policy and initiated this dialogue. 

With these words,  Sir,  I conclude. 
The Vice-Chairman (Shri V. B. Raju) in the 

Chair. 

SHRI SCATO SWU (Nominated): Sir. on 
a point of personal explanation. 
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Sir there is no denying the fact that for a 
long time there were mutual killings amongst 
the Nagas before 1964 and this killing still 
continues. None can deny that. But the thing 
which Mr. Niren Ghosh has referred to is a 
bit surprising and I think he has to give his 
justification for that. There are some people 
who are to be held responsible for that. How 
does he suppose that I am to be held respon-
sible for this? Suppose I am to be held 
responsible in any way for the whole thing. 
Now, I came to an understanding with the 
Government of India in 1973 and. after that 
also, quite a number of people have been 
killed and the killing still continues. There-
fore, I do not think that there is any proper 
justification for Mr. Niren Ghosh to hold me 
responsible for anything in any way. 

I would very much like to say that. he 
should not have made such allegations 
without proper evidence and justification. I 
thought he was trying to discuss something 
about Nagaland. But he was trying to frame 
allegations against me which I think, are 
wrong and which. I think, should be with-
drawn. 

THE VICE-CHAIRMAN (SHRI V. R. 
RAJU}: That is all right. That is enough. 

SHRI NIREN GHOSH: 1 only read out a 
letter and I did not make any remark on my 
own. This much I must make clear that I read 
out a letter from an MLA and I have read out 
his name also, Mr. Scato Swu.    . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):   That  is all  right. 

SHRI SCATO SWU: I did not listen to that 
at that time because I was busy with 
something else. 

SHRI NIREN GHOSH: You can have a 
look at it now. Here it is; read it and return it. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): AH right. Please sit down. Mr. 
Ghosh.     ' 

3.00 P.M. 
SHRI KHYOMO LOTHA (Nagaland); Mr. 

Vice-Chairman, Sir, I am grieved to discuss 
the Nagaland issue once again in thig august 
House where the characters of our political 
leaders in Nagaland have been involved. I 
pity them for what they have committed and 
the examples they have shown to our 
youngsters. But with conviction, I can say 
that they have been black-mailed; they were 
lured to do it. And today they have been 
black-mailed. Defections, we never knew 
about. The form of government that we are 
running today in Nagaland is only 11 years' 
old. And, for the first time, we are hearing 
about defections. Who has encouraged these 
defections? 

Now. because of the defections, what the 
President says in his Proclamation. I quote: 

"I am satisfied that a situation has arisen 
in which the Government of Nagaland 
State cannot be carried on in accordance 
with the provisions of the Constitution of 
India". 

The Nagaland State Government cannot be 
carried on in accordance with the provisions 
of the Constitution of India. Then, of which 
country do you want the provisions of 
Constitution in Nagaland? That question will 
be asked by many youngsters. Today, I have 
a letter here, a statement issued by the Naga 
Students Federation President,    I quote one 
of the lines: 

"The Naga Students' Federation feels that 
such kind of dissension in the State may 
lead the young people into wrong 
directions, since the young generation are 
the leaders of tomorrow." 
As I said the other day, one of the political 

parties democratically elected, 
constitutionally recognized, has been 
debarred from running the government. It is 
very unfortunate. That means that from 20th 
March to 22nd March, the Government in 
Nagaland was  a minority government    and    
an 
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illegal government, and the majority elected 
by the people have been denied this 
constitutional right to form the government. I 
also feel sorry for the Governor, who has sent 
a report which has been several times read out 
both in the other House and in this House. As 
a layman, I feel that his report is nothing but 
that of an errand boy. 

The Governor has also mentioned several 
things that have happened. But after going 
through, it again and again, I have not found 
anything in these paragraphs to show that the 
Governor tried to exert his authority as the 
Governor of one of the States in this country. 
He has certain responsibilities. Why do we 
have Governors in this country? The Governor 
is kept because, we feel, there might be times 
like this in States when a constitutional crisis 
will arise, and at that time the Governor has to 
act with responsibility. I have not come across 
even a single paragraph in which the Governor 
has tried to exert his authority. It has been very 
well pointed out by one of the speakers, Mr. 
Advani. Nagaland is a new State, It is a State 
in the making. There are still sections of 
people who have not 5oined us. The Central 
Government has been advocating that these 
people should also join us in the mainstream of 
our national life. But what is national life 
today? To me, as a young man, when you do 
things unconstitutionally, what you mean by 
national life is to invite people from Nagaland 
to demonstrate or to offer a satyagraha in front 
of Parliament. Do you want us to do that? Is 
that joining the mainstream of national life of 
this country? In Nagaland, what we need today 
is justice. I had a discussion with one of the 
Generals. He said, "What we learned and what 
we know since the British times is that the 
Nagas should be dealt with by force". I am 
ashamed to hear such things from a General. 
He should know that we are in India. India has 
its own democratic system of Government run 
by our   own people.   He 

still clings to the British rule. I told him that 
force used without justice is a dangerous thing 
and that is what is going on. The other day 
wlien the Prime Minister was talking about the 
agreement with Sheikh Abdullah, she 
described to us in a very clear term about 
witch-hunting. In the same way, I can say that 
the witch-hunting policy of the N.N.O. for the 
last 10 years has led the Central Government 
to a type of policy of segregation and today 
you are in favour of one group of hand-picked 
leaders and you want to segregate the others. 
As a young man, when I joined this House, I 
came with great hopes and I had thought that I 
would be able to defend my people 
constitutionally. But, I found Mr. Dikshit, the 
then Home Minister, trying to pollute the 
minds of the Members by saying things 
against the U.D.F. party and the Government. 
He gave the same statement in the other House 
also. I felt so bad that such a responsible 
person in this country should try to pollute and 
poison the minds of our parliamentarians. I am 
very sorry to say that I had demanded that a 
parliamentary delegation should go to 
Nagaland to find out the facts. He had assured 
in this Houre that he would go himself or he 
would send Mr. Mirdha, the then State 
Minister. Instead of going to Nagaland, Mr. 
Mirdha went to Imphal. He called some 
officers from Kohima who were not even 
elected Members. He called some non-Naga 
officials, discussed something with them at 
Imphal and returned. I should have raised the 
matter at that time. But as a new Member, I 
did not know the rules. 

Mr.  Deputy     Chairman  in  the  Chair. 

So, what should we do today? The Central 
Government must give up this policy of 
segregation. Again and again I have said in 
this House and Mr. Vizol, our Chief Minister 
of Nagaland said again and again in his public 
speeches that we are with the Indian Union 
and that our young men should give up 
violence.   He is one of 
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the Chief     Ministers to declare     so openly.    
And what have you    done? He has been 
blackmailed and toppied. And when I accuse 
that the Central Government has a hand in this,    
the Home    Minister, Mr. Reddy,      denies it.   
He wants to wash his hands of all this.    
Maybe, he will wash his    face also.    Well,  
Sir,  I can give instances where the State cannot 
carry on    in accordance with the provisions oi 
the Constitution  of  India.       The    whole 
thing was manipulated, maybe,    with the 
encouragement that this group of people,   the  
NNO  people,   got     from tne Central 
Government.     What    do they do?    This 
time when I went to r^agaland, without 
knowing what was to happen, when I landed in 
the airport—I got a message—and when      I 
reached Kohima, even the NNO people started 
asking many questions as to how much money 
is given to these NNO leaders to lure these 
MLAs. They wanted to know how much 
money the NNO leaders got, how much has 
been spent  and how much has  been kept back 
and so on and so forth.    I did not      know.    I 
was      dumb-founded. And there was also a 
propaganda going on that this has been helped 
by the    Central       Government  directly. And 
as Mr. Niren Ghosh pointed out, there is a 
statement by one of the defected MLAs that 
one of our    Members in this House, Mr. Scato    
Swu, who is a Nominated Member and who is 
also a member of one of the committees of the      
Congress—I do    not know  which  
committee—is     directly involved   in  this      
toppling  business. Where are we going?    
Where are we dragging this country to?   I am 
today talking as a Member of Parliament... 
(Interruption      by Shri Scato    Swu). What is 
happening?    Mr. Scato Swu is a Member 
nominated by the President.   I am only 
referring to the statement made by a defected 
MLA.   You cannot accuse me for that.   If you 
feel that you have been insulted, you can go 
and seek a clarification from him. A written 
statement is issued. So Sir. the propaganda was 
going on that he was deputed by the Central 
Government.   But before that also, they used 

lo come to Delhi, then go back and make 
propaganda that the Congress is only in their 
favour and that the Congress does not like the 
UDF and all that. This propaganda has been 
going on. Well, Sir, in a small State in a 
House with 60 members, can't the Central 
Government keep these 60 members together? 
Then how will you keep this country together? 
I wonder. Well, time and again, I must say—
Opposition Members will not feel bad when I 
say this because I have stated this to many of 
the Congress Members as well—that we are 
neither anti-Congress nor anti-Central Gov-
ernment. We only want to maintain our 
regional political parties. We also feel that 
even this small State can also set an example 
to this country that we have only two parties 
in our State. 

We wanted to maintain it because we     want     
to      maintain    a stable democratic      
Government     in     that border region.    This 
has been stated by  me in the    month    of    
February before I came here in a public meeting 
at Wokha where many people including 
officials were present and     I pleaded with 
them that what    India needs and requires from 
us, from this border State, is a stable 
Government; a  stable     Government with      
which every one must co-operate, all     officials 
must co-operate with us and implement projects 
and work for      the welfare of the people and 
keep    this State as a stable State.   But,     what 
has happened?    These people    came, they 
make all sorts of      propaganda and it is they 
who have been creating this sort of instability in 
the    minds of the people.   Well, I do not     
know whether the Prime Minister is aware of it; 
but a group of leaders came to her, met her, 
took photographs    and went back.    These 
photographs   they will  have  in  their pockets  
and  say: See the U.D.F.  people go to      Delhi 
and they are not allowed to meet but this is it.   
This was later on published in a local paper and 
they started making propaganda.       Well, only      
God knows and our Prime Minister knows. 



95       Re. Proclai [ RAJYA SABHA | by Preside* ting 96 
to the State of Nagaland 

[Shri   Khyomo   Lotha.] 
Sir, I say that we are not anti-Congress nor 

anti any party. The only thing that we want is 
to maintain these two regional parties and we 
feel that in all other States also if they 
maintain two parties, including the Centre, it 
will be good. If that is done, perhaps our 
Government would be better and stable. 

Well, Sir, as I say again that the 
Proclamation of the President denying 
democratic rights to my party in a most 
undemocratic way and stripping us off of this 
democratic right is unfortunate and we will 
continue to fight for it, for our democratic 
rights, for our right to run the Government, 
tooth and nail, but the only danger which we 
should not forget is the impact that we will be 
creating on the minds of the youngsters. We 
and especially the Central Government should 
be very careful in its decisions. It has rightly 
been pointed out by our friend, Mr. Advani, 
that it was politically unwise 

So, Sir, I need not repeat the things again. I 
have stated certain things which have led to 
this unwise and undemocratic and 
unconstitutional Proclamation of the 
President's rule. If only the Governor had 
asserted his right at that time and even if he 
had failed then, I suppose, he could have 
dissolved the Assembly and not suspended. 
Today we want our right and denial of that 
right will be very bad and the consequences 
arising out of it, I am sorry to say, will be the 
Centre's responsibility. 

Thank you, Sir. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, I am at a slight disadvantage in 
a debate of this kind because even though I 
have moved my motion for revoking the 
President's rule, the reply from the Gov-
ernment is to come only after I have given my 
reply 

So far as the other Members who 
participated in this debate are concerned, I am 
thankful to all of them who have brought to 
focus the viewpoint that I presented and one 
of them sought to meet the arguments that I 
mentioned. But, I would be looking forward 
to a comprehensive reply from the Minister of 
Home Affairs who is present here and I 
expect that he will cover all the points that I 
have mentioned. 

I have mentioned several points, some of 
them constitutional, some of them legal. At 
this particular stage I would not like to say 
that my feeling has been strengthened by what 
Shri Lotha has just now said, that the present 
situation has arisen mainly because of the 
Central Government's policy tc reconcile to 
the political ouster of the NNO in last year's 
elections. This is how I view it. The NNO's 
own frustration and dissatisfaction are 
understandable but I expect the Central 
Government to hold the scales even between 
the NNO and the UDF so far as its own 
constitutional obligations are concerned. It 
car. have prejudices or predilections in favour 
of or against any particular party—I can 
understand that—and if it is favourably to the 
NNO or if the NNO is favourable to the 
Congress, I have no objection. In fact, even 
though I belong to an opposition party, when I 
read the report yesterday or the day before 
yesterday that the NNO is likely to join the 
Congress as such, I felt happy about It and I 
would feel happy if regional parties all over 
the country identify themselves with some or 
the other national parties, because they would 
hpve joined the political mainstream even 
more completely, even though I have no 
objection to regional parties maintaining their 
own identity either. What I do not quite relish 
is Shri Lotha's statement that he is not anti-
Centre or otherwise. One should not be 
against the Centre if one really believes in the 
Union and the Constitution, but saying that 
one is neither anti-Congress nor pro-Congress 
shows 



 

a kind of disinterestedness in national politics 
which I do not relish. I would like every one 
to become involved in national politics, even 
the regional parties, and to assume certain pos-
tures and for that purpose. .. 

SHRI NIREN GHOSH: They are afraid, as 
I said. 

SHRI LAL K. ADVANI: I understand. I 
am understanding the attitude to their 
problems, but at the same time I would appeal 
to them. The. two Members we have here, 
who have sharp exchanges between them-
selves, can contribute a lot because they come 
to Delhi, they meet us and they see us and 
they sense the House, and I am sure they 
know that there is nothing but goodwill for 
them and for the problems of the people of 
Nagaland in both the Houses and from all 
sections. So, the nearer they come to us the 
better it would be. 

On this occasicn I would only like to repeat 
that manipulative politics is not going to solve 
any problem in Nagaland and, I am afraid, in 
this particular episode the Central Government 
has not behaved as it ought to have and if it 
had been very cautious and scrupulous, then 
things would not have come to this pass and 
without the promulgation of article 356 the 
political situation would not have gone out of 
hand. 
I need not recapitulate all the points that I 

have made, particularly about the Speaker. There 
was no answer. The Governor's bringing in i the 
Speaker in this matter is absolutely not relevant; 
he has not mentioned the Chief Minister at a'1. If 
the Chief Minister bad advised him that he could 
not convene the Assembly I could have conceded 
some way even though I would have said that the 
Governor's obligation was to convene the 
Assembly to see to it that the majority party in 
the Legislature was able to run the Government 
without the President's rule. This is different. 22   
RS.—4. 

With these words, Sir, I thank you. 
SHRI K. BRAHMANANDA 

REDDY: Sir, I am thankful to the hon. 
Members who have participated in this debate 
on this motion. I am sorry that I could not be 
present when Mr. Advani made his speech. 
However, Sir, Shri Rajnarain was saying that 
the report of the Governor is not full and that 
there is some other report which, he feels, the 
Governor has 
sent. 

J 
I may submit to this House that what was 

given either in this House or in the other 
House was the full report of the Governor on 
the subject. 

SHRI LAL K ADVANI: I had mentioned 
that we have not got the advocate-General's 
report. The Governor has referred to the 
Advocate-General's report. It is in this that the 
Governor's report is not full. Is there any 
clarification about the Advocate-General's 
opinion? 

SHRI K. BRAHMANANDA 
REDDY; This is the report which we have in 
our possession and we have given it to this 
House. 

SHRI LAL K ADVANI: On page 2, 
paragraph 7 of this report, the last line is: "I 
have already sent to you the full text of the 
Advocate-General's opinion." Now this 
Advocate-General's opinion is not there. So 
that becomes in a way necessary part of this 
report. 

SHRI K. BRAHMANANDA 
REDDY: I will find out. 

SHRI BHUPESH GUPTA: I suggest that 
we adjourn the House for 15 minutes so that 
he can read it. Our friend Mr. Brahmananda 
Reddy should take  a friendly advice. 

SHRI K.        ' BRAHMANANDA 
REDDY: What is it? 

SHRI BHUPESH GUPTA: I know you do 
not belong to the category of 
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[Shri Bhupesh Gupta] Ministers who 
would come to the House after reading but 
perhaps you will have to read it this time. I 
am ready for 15 minutes' adjournment of the 
House. 

SHRI LAL K ADVANI: I may clarify for 
the Home Minister that I was keen to know 
whether the Advocate-General has even 
contemplated that article 353 can be used in 
this situation and there would be no use in 
invoking article 356. Has this been considered 
or has this point struck the Home Minister? 

SHRI K. BRAHMANANDA 
REDDY; We have got the opinion of the 
Advocate-General. 

SHRI LAL K. ADVANI: I am merely 
asking whether in this opinion the possibility 
of (invoking article 353, i.e., Parliament 
during Emergency has a right to pass that 
budget, ha&  even  been  contemplated. 

SHRI K. BRAHMANANDA 
REDDY: If you want me to read it out I will 
read it out, but I have already made the point 
at length. 

SHRI BHUPESH GUPTA: His difficulty 
and our difficulty here is about a brief 
reference to the opinion of the Advocate-
General in the report. He has said he has 
given his opinion in a separate document, but 
that document is not appended to this report 
nor a gist of the opinion is given. This Is the 
difficulty. 

SHRI K. BRAHMANANDA 
REDDY: I will read out the opinion of the 
Advocate-General. 

SHRI LAL K. ADVANI: Frankly 
speaking, Mr. Deputy Chairman, if it had not 
been the last day, I would have seen that the 
matter is stopped. Unless copies are prepared 
and circulated before this House, a report of 
this kind in which a reference has been made 
to the Advocate-General's opinion but a coDy 
of the same has not been appended, cannot be 
discussed in the House. 

MR.    DEPUTY    CHAIRMAN:    But 
anyway. .. 

SHRI NIREN  GHOSH:  It  amounts to 
treating this House shabbily. 

SHRI K. BRAHMANANDA 
REDDY; For your benefit let me read it out: 

"The Assembly having been adjourned 
sine die at the fag end of the financial year 
a situation has arisen under which the 
demands for grant could not be passed in 
the Assembly and consequently no 
Appropriation Bill can be passed. This will 
mean that no money out of the Consolidated 
Fund of the State can be taken out with 
effect from 1st April vide article 266, 
clause (3) of the Constitution of India. . 

"..For the passing of an Appropriation 
Bill under Article 204, the procedures laid 
down under Articles 202 and 203 are to be 
first complied with and after the Grants 
under Article 202 and 203 are first 
complied with and after the Grants under 
Article 203 are made by the Assembly, the 
Appropriation Bill can be introduced. To 
obviate the aforesaid deadlock, it has to be 
examined whether under Article 213 of the 
Constitution of India, the Gov-nor can pass 
an Appropriation Ordinance. It is no doubt 
true that the Governor's powers under Arti-
cle 213 are as wide as that of the 
Legislature. But it cannot be more than that 
of the said body. An Appropriation Bill 
cannot be introduced in the Assembly 
unless the Demands for Grants are passed 
and such a limitation has been put in the 
powers of the Legislature in this behalf. It 
is, therefore, doubtful whether the Governor 
in exercise of his power under Article 213 
can exercise a legislative power beyond that 
of the Legislature itself. The passing of the 
Demands for Grants is a condition 
precedent. I am afraid it will not be legal 
for the  Governor  to      promulgate    an 
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Ordinance for the purpose of appropriation 
of money out of the Consolidated Fund of 
the State." 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, he is dealing with the powers 
of Governors trying to promulgate an 
Ordinance for passing the Budget. My 
question was, whether the possibility of 
invoking Article 353 which empowers Parlia-
ment during ar. emergency to pass laws with 
respect to State Legislature, notwithstanding 
anything in this Constitution, has been 
contemplated by the Advocate-General. 
Obviously, it has not been contemplated. 

MR. DEPUTY CHAIRMAN: He has not 
touched that point. 

SHRI LAL K. ADVANI: He has not 
touched that at all and therefore .. 

SHRI K. BRAHMANANDA 
REDDY: I felt sorry when Mr. Lotha and also 
Mr. Advani said that there was some 
inspiration from the Central Government. I 
might tell you that the Central Government 
had :io hand in the matter. 

SHRI NIREN GHOSH: Nobody believes 
it. All facts cry out against it. 

SHRI K. BRAHMANANDA 
REDDY: You call it a white lie or a dark lie 
because this is something which you say on 
every subject. There is no point in using harsh 
words. 

SHRI NIREN GHOSH; Tomorrow if you 
become Communications Minister, you will 
speak about it. 

SHRI K. BRAHMANANDA 
REDDY: That does not make your position 
stronger. There was neither inspiration nor 
intervention of the Central Government with 
regard to the recommendation of the Governor 
f«r issue of a Proclamation under Article 356 
of the Constitution. You would have seen 
from the Governor's 

report—I think you would have profited by 
it—it is an exhaustive report, a reasoned 
report which was submitted to the House. 
Even the suggestion that all Members should 
go to the Governor's residence or office and 
their heads counted, he did not like it. He 
wanted that it should be decided on the floor 
of the House— the relative strength of the 
parties— and in fact.. 

SHRI NIREN GHOSH: I have read out 
certain things, one from the Leader of UDF. 
He should clartfv those points. 

SHRI        K. BRAHMANANLa 
REDDY: I am not yielding. 

SHRI NIREN GHOSH: Oh, don't yield, 
because you cannot answer that. 

SHRI K. BRAHMANANDA 
REDDY: I do not wish to answer irrelevant  
matters. 

Now, Sir, it was uncharitable on the part of 
Mr. Advani to say that the Government was 
not reconciled to the fact that the NNO had 
lost in the elections and that the UDF was 
able to form a Government, after all I have 
quoted and after this discussion in  the  
House. 

And, therefore, I do not want to traverse the 
same grounds again when many facts have 
been brought to your notice. Though the 
U.D.F. got 25 seats with 30 per cent and odd 
votes and the N.N.O. got only 23 seats with 
about 36 per cent votes, still the Central 
Government did not intervene or do anything 
to disable the U.D.F. party to form the 
Government. Obviously, the intentions of the 
Central Government are clear. Therefore, Sir, 
... 

SHRI NIREN GHOSH: You read your 
speech again in the Calling Attention; it 
proves to the contrary. 

SHRI K. BRAHMANANDA 
REDDY: You see, the culture is   one that 
will enable your mind to grasp 



 

[Shri  K. Brahmananda Reddy] what others 
also speak.    Don't think that all the 
commonsense and intelligence is only 
confined to you. 

SHRI NIREN GHOSH: (Iratemtp-tions). I 
am doing nothing more; what I can do I am 
not doing. 

SHRI K. BRAHMANANDA 
REDDY; You and I must learn to listen to 
others though unpalatable it may be. I do not 
expect the opposition to say that what we have 
done is all good; I do expect the opposition to 
criticise...(Interruptions by Shri Niren Ghosh). 
You have made your point in your own way 
but you allow others also to say what they feel 
like saying. 

SHRI BHUPESH GUPTA: In what way? 

SHRI K. BRAHMANANDA 
REDDY: In fact. Sir, you may also know that 
the U.D.F. Government functioned for more 
than a year and at no time during this period 
was there any intervention by the Central 
Government or by the Governor himself. The 
Governor did not do anything without the 
advice of the Council of Ministers forming the 
U.D.F. Government. Therefore, Sir, you must 
kindly see the attitude taken either by the 
Central Government or by the Governor there 
with regard to the functioning of the U.D.F. 
Government in spite of the fact that the 
activities of the underground Nagas have 
increased in the year 1974. You are aware of 
the most notable incident of firing on an I.A.F. 
helicopter on July 12, 1974, injuring the 
G.O.C. Nagaland and killing 11 personnel in 
Lower Seema area and that, indicated that the 
underground Nagas feel emboldened . . 

SHRI NIREN  GHOSH:  What  happened  
after  this  incident? 

SHRI K. BRAHMANANDA 
REDDY:  Please,  for  God'-i  scke. 

SHRI   SUBRAMANIAN      SWAMY: 
Communists do  not believe in God. 

MR. DEPUTY CHAIRMAN: Mr. Niren 
Ghosh, you cannot be commenting on every 
sentence of the Minister. 

SHRI SUBRAMANIAN SWAMY: Mr. 
Brahmananda Reddy, can you make clear who 
is responsible for law and order in Nagaland? 

SHRI K. BRAHMANANDA 
REDDY: You are ako aware. I will come to 
that. You are also aware of Article 371A of the 
Constitution. It is in pursuance of an 
agreement entered into in I960. It is not a 
sudden thinking of the Central Government. It 
was preceded by a number of consultations 
with Naga leaders, ar.d what not, and after due 
deliberations of 1960. a sixteen point 
agreement emerged. 

SHRI NIREN GHOSH; Which Naga 
leaders?    NNO leaders? 

MR. DEPUTY CHAIRMAN: Mr. Niren 
Ghosh, you cannot be interrupting like that. 

SHRI NIREN GHOSH; I fm f.iving facts. 

MR. DEPUTY CHAIRMAN: You please 
keep your facts to yourself; you cannot be 
expecting your facts to be brought by him. 

SHRI K. BRAHMANANDA REDDY: At 
that time, Sir, C. P. M. were not in existence. 
The point is. Sir at that time, after due 
deliberations under the leadership of Pandit 
Jawaharlal Nehru, as you all know, and after 
lengthy discussions between the Central 
Government and the Naga leaders and others 
interested, a sixteen point agreement emerged 
and in pursuance of this agreement, Article 
371A was introduced and subsequently it is in 

pursuance of this agreement that full statehood 
to Nagaland was given and a responsible 
Government later came into being. If you see 
Art;?le 371A, the Governor has got a special 
responsibility and he acts on the advice of the 
Council of Ministers.   If you have 
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got the Constitution, kindly give it to me. 
Article 371A is in pursuance of the agreement. 
Do you want me to read that portion? Point 
3.3 of the 16-point agreement placed by the 
delegation of the Naga People's Convention 
before the Prime Minister on July 26, 1960 
and finally recast by the delegation in the light 
of the discussions which they had on the 27th 
and 28th July, 1960 with the Foreign Secretary 
reads as follows:— 

"The Governor shall have special 
responsibility with regard to -''iw and order 
during the transitional period and f°r So 
long as the law and order situation 
continues to remain disturbed on account of 
hostile activities. In exercising this special 
responsibility the Governor shall, after 
consultation with the Ministry, act in his 
individual judgment. This special 
responsibility of the Governor will cease 
when nor-maley  returns."' 

After that article 371A was introduced and   
article  371A   (b)   reads:— 

"the Governor of Nagaland shsll have 
special responsibility with respect to law 
and order in the State of Nagaland for so 
long as in his opinion internal disturbances 
occurring in the Naga HiUs^Tuensang Area 
immediately before the formation of that 
State continue therein or in any part thereof 
and in the discharge of his functions in 
relation there to the Governor shall, after, 
consulting the Council of Ministers, 
exercise his individual judgment as to the 
action to be taken:". 

Therefore, to say, like Mr. Niren Ghosh, that 
they have absolutely no power, that it is only 
a municipality and everything is exercised by 
the Governor or the Central Government is  a 
perverted  view of  article 371 A. 

SHRI NIREN GHOSH: Even the full-
fledged States are like ?nunicipa-lities, what 
to speak of Nagaland. 

SHRI K. BRAHMANANDA REDDY-That is 
a different matter.    If    your proposition   was   
a     general  one,     1   would not have just 
now said this.   It is  a general issue on which 
you tan hold an opinion and we hold a diile-
rent opinion.   So long as the Constitution   
exists,   we   are     guided   by   the 
Constitution and the several lists allocating the 
powers and responsibilities between  the States 
and  the     Centre. Therefore,  my  submission  
is  to     say that the State of     Nagaland  or     
the Ministry  there  does   not  enjoy  e^ual 
power with the States, except to the extent of  
article  371A   (b),  does  not hold   water.      
Firstly,   the  Governor's report is full; 
however, as was pointed out,   the     Advocate-
General's   opinion was   not  mentioned   
therein   in   detail and, therefore, I have just 
now read it.    Secondly,  there was neither  
Central intervention nor inspiration. After 
going through various processes, after trying to 
see that they were given an opportunity  to   
test  their   strength   on the floor of the House, 
after the action of  the     Speaker  in     
adjourning   the House  sine  die  and     the    
compelling circumstance   of     passing  the  
Budget and the Appropriation Bill before the 
end of March, the Governor had    no option  
but to  recommend    Proclamation being made  
under  article 356  of the Constitution. 

Now, Sir, with regard to my friend. Shri 
Niren Ghosh——in spite of what he    says    
he    continues    to    be    my 
friend------ he   has   said   there   is      an 
arrogant attitude on the part of the Central 
Government. And it is what Mr. Rajnarain 
said. Shri Niren Ghosh said that there is high 
and mighty attitude. There is no high and 
mighty attitude. All of us know that the North 
Eastern area is a sensitive area and, therefore, 
we want them to develop, we want all the 
people in that area to get into the mainstream 
of the national life. There are no doubts in that 
regard. 

Fortunately or unfortunately, I happened to 
be the Chairman of the Sixth Finance 
Commission. If you see the allocations made 
to  the eastern area, 



 

[Shri K .Brahmananda Reddy] 
whether it is Nagaland, whether it is 
Manipur, whether it be Meghalaya or 
whether it be Tripura or even Assam, 
you would see that it would add up 
to Rs. 1,000 crores, it is all revenue 
expenditure. I am not suggesting to 
you about the Plan, if you see the 
Plan it is in the words of the ex-Chief 
Minister of the U. D. F., Mr. Vizol ................. 

SHRI NIREN GHOSH: From Bihar and 
Orissa down to the other States you have 
drained all their wealth. That is what you have 
done. 

SHRI K. BRAHMANANDA REDDY: 
Please. But for you the Naga people and the 
U. D. F. will be much better. 

SHRI NIREN GHOSH: But for you the 
country would have been much better. 

SHRI K. BRAHMANANDA REDDY: 
Thaak you very much. I am sorry you 
disturbed my thought. The point is tfcat if you 
only glance through the allocations made by 
the Sixth Finance Commission and compare it 
with what svas done in the previous years you 
will find the difference. Even for meeting their 
ordinary revenue expenditure great allocations 
have been made though if you count the heads 
it is a meagre population. Even so we know 
our responsibility. Apart from that Nagaland 
is a border State. Even in the North Eastern 
Council additional amounts have been 
allocated to take care of some other needs. 
You would also have seen during discussions 
and during Question Hours what a fairly 
reasonable effort has been made by the 
administration there, by the previous 
Governments in Nagaland. Communications 
have been developed fairly but much more re-
mains to be done. 

SHRI KHYOMO LOTHA: On a point of 
order. We are discussing about the President's 
Proclamation. What is the relevance? What 
we need to discuss is its political right, not 
this economic aspect. 

MR. DEPUTY CHAIRMAN: Members 
have referred to various things-and he has to 
reply to them. 

SHRI K. BRAHMANANDA REDDY: 
When I went to Nagaland I have seen with my 
own eyes a sugar factory coming up. A cement 
factory has-been promised from the Central 
sector. I do not know the amount, but a huge 
peper mill running into,, probably, Rs. 100 
crores is proposed to be set up in that area. 
Therefore, you cannot say that the Naga area 
or the North Eastern area is being neglected in 
the matter of development. But, Sir, in spite of 
the fact that this is our attitude, in spite of the 
fact that we want all Naga people, not only 
Naga people but all the people living. in the 
eastern area to get into the mainstream of the 
national life, it will be obvious to you that 
there is an element of underground who are 
disturbing the peace and tranquillity in the 
area; they ma3' be just a few hundreds. I need 
not quote here again that several attempts have 
been made here not only to sneak into a 
foreign power's area to get arms and 
ammunition as also to get psychological 
inspiration. When you see these attempts, 
when you see certain gangs trying to cross 
over, luckily the Security Forces were 
competent enough to intercept them and catch 
them-When you see such a thing going on, it is 
difficult for any Central Government to keep 
quiet. We have t* meet the situation. It is no 
use if fy friend, Mr. Niren Ghosh, or his coun-
terpart in the other House, says that the 
security forces are committing atrocities. These 
wild allegations d» not take us anywhere. They 
are doing a difficult job. I do not know if Mr. 
Niren Ghosh had ever entered that area.. 

SHRI NIREN GHOSH; Why not send a 
parliamentary delegation of alt parties?    Let 
us go ,and  see. 

MR. DEPUTY CHAIRMAN: Yore are 
"very eager to go there. 
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SHRI NIREN GHOSH: I will apologise 
before the House if I am proved wrong. Are 
you prepared to accept it? 

SHRI K. BRAHMANANDA REDDY: You 
have your point of view and you will never 
change also, I know, whatever may be said to 
the contrary.   It is not as if I am   trying 1o 
waste my breath on you, but I am trying to ex-
plain to the House and to the public at  large 
the  several  steps  that  have been taken to 
improve the lot cf the people of Nagaland, to  
get them into the mainstream of national life.    
But I must say definitely that the Central 
Government cannot be soft to the insurgents, to 
the underground, who are creating disturbances 
in that area.      t can say that the Naga people 
generally want  peace,   want  development,   
want their own  customary  laws  to prevail. 
All that they want is that their cuture should be 
protected.    All that, is done even under our 
Constitution. But still on account of a fear, fear 
of the underground, for recruitment or for 
money or for this or for that, they also feel that 
they are not    allowed to have a peaceful time.    
It is necessary,  therefore, that we    should    
have a    stable Government.   A stable 
Government is the first    requisite for any    
economic betterment.   It is a necessity.   It is a 
necessity for  any State.      Even more so, in a 
State of this situation, it becomes very 
necessary that you should have a very stable 
Government which can command the 
confidence r.ot only of the    legislature but of 
the    people. Therefore, my submission to the 
House would  be that this Proclamation was 
necessitated by the situation which is of their 
own creation.    I need not go into the other   
question how the UDF Government was    
formed and how it was toppled or how some 
other Ministry lost its majority or did not lose 
Its majority.      I do not know.      But Just 
because a news report came that some people 
are trying to join the Congress. you cannot just 
rush to the conclusion that the NNO is in    
league    with the Congress.   We are not 
concerned with the Congress.   "We are 
concerned with 

the stability of the State of Nagaland and its 
development and its people getting into the 
mainstream, of national life. This is the 
intention of the Central   Government. 

Sir. from what I have stated, it is absolutely 
clear that there is no high and mighty attitude. 
There will not be neither with regard to 
Nagaland nor with regard to any other State. 
Our attitude will be to help restore peaceful 
conditions, to have, if possible, a stable 
Government. Therefore, it should be the 
Governor's responsibility also not only to run 
the normal administration but to keep in mind 
the development effort that will have to take 
place unimpeded in that area. I hope it will be 
possible for him to do so. I do not want to 
trouble the House further and I request Mr. 
Advani, Mr. Lotha and the people of his 
persuasion to feel that there is no Central 
Government intervention. We are not in-
terested in creating unstable conditions in a 
sensitive State like Nagaland. 

MR. DEPUTY ' CHAIRMAN: The 
question is: 

'"That this House recommends to the 
President that the Proclamation issued by 
the President on the 22nd March, 1975, 
under article 356 of the Constitution, ;n 
relation to the State of Nagaland, be 
revoked." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN:     Tne 
luestion is: 

"That this House approves the 
Proclamation issued by the President on the 
22nd March 1975, under article 356 of the 
Constitution, in relation  to the State of 
Nagaland." 

The motion was adopted. 


